7411 Question on AGRAHAYANA
St. re. Cotton Supply

would like the co-operation of the
House. Rather than condemning any
particular section for g proposal they
put forward, solutions have been
found in close co-operation with all
interests concerned and it will be for
us to implement them so that the cri-
gis is cut to the minimum.

The AITUC did represent that for
a whole day’s closure they should have
whole day's wages. Other labour
representatives alsp made similar
proposals. After weighing the differ-
ent proposals, after discussing matters
with them, ultimately it was agreed
that this is the best solution to give
half-a-day's wage for a whole day's
closure.

Shri H. C. Linga Reddy (Chikballa-
pur): Sir, T am glad the Central
Qovernment are going to the rescue
of a number of cotton mills which are
being mismanaged and which are
about to be closed. In Bangalore City,
Mysore State, two mills, the Minerva
Mills and also Mysore Mills, have
been closed for the last six months
and about 7000 labourers have been
put to g lot of loss, They have not

been paid for the lay-off period. I
want to know whether the Central
Government is taking over the ma-

nagement of these two mills because
the management are not anxious to
re-start the mills even though the
State Government has given a pgua-
rantee of Rs 60 lakhs.

Shri Manubhai Shah: I am glad
1o inform the House that this question
of these two mills in Mysore has been
satisfactorily resolved. The State
Government has guaranteced Rs. 33
lakhs in one case and Rs. 67 lakhs in
the other. Both these are going
through the State Bank of India and
other banks in Mysore and the mills
will start functioning soon.
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1225 hrs

RE: CALLING ATTENTION NOTICE
(Query)

Mr. Speaker: We will now take up
the legislative business.

Shri S. M. Banerjee (Kanpur): Sir,
you promised to give me a chance.

Mr. Speaker: What does he want?

Shri 5. M. Banerjoe: Today is the
last day of this session. I have
tabled a calling attention notice on
a very important matter which con-
cerns the Central Government, rather
the Ministry of Defence. Sir, as you
are aware, there wag a strike lasting
45 days in Hindustan Aeronautics,
Kanpur. As a result of our good
offices and the good offices of the
Defence Ministry, we were able to
persuade the workers to withdraw the
strike. At that time Shri Swaran
Singh was not the Defence Minister.
Then a clear assurance was given by
us to the workers that there will be
no victimisation. Yet, 30 employees
have been dismissed and about 100
employees have been discharged from
service. I would only request you to
avoid a similar strike in the future
in Kanpur, where the situation now
is very cxplosivee. 1 would request
the hon. Minister to make a state-
ment that he will apply his mind and
reconsider the whole matter, instead
of leaving it to HAL. I have full
faith in him.

Mr. Speaker: I will find out the
position. .

12,27 hrs.

RE: ENQUIRY INTO ALLEGATIONS
AGAINST MINISTERS

ot vy fewm (g7 T

wgrw | IfE e e fana #

oy wgEd : &3 92 dram A
37 q=l 9891 8



7413 Re. Allcgations
vy fomd © a7 waame ) Afe
gy &Y faqe faqew g7 &ifag

WA WG , XN AIF 991 § F19-
T WRT £3 CF 53 §, AY uowqrT
F &1 F1 weer , wAwd W &
(e ¥ fd 1y ge W faw o
T3 wra femr, fer afaq atad
FareH g A AT Ewa H drarfes
w7 @A fag 31 wTHET Qo e Fe
forfar weaft 1 FFT @1, ATEA FY
Sy & a1 8 o 3941 39409 aveA
frat aarxz Pt frgmgy w1 Wi
T FAT § | 97 IT a7g AT
QqUET FT 2T T [TA @ew ALY 1 WA
21 Aadr ArE TAT "W g Wl w2,
KR ¥ A1 9T-OT A% A6 12 97§,
T % art § w1 wfeam dver g
Tifz@ - ot g1 24 AT AT AT
qma g, ¥ 70§ AT TG 2, wA
et At & a5 wifaw g Al ) gei
qfzdi zr @ feat mar & oam
Fa & @iEq A4 & 7 TAE Acgar
ot aifar AT fzw o 3w & fay
wiq ag Eear i 31 97 g s ww
AT FAAT F1 @ FT TF FHZT F1A9
wi, fsm w9 & @mmq gaAnr
sE v wd A sl 1fE agy
2w w1 q71 57 {5 zan® 79t § o
g arag § ==, o370 & AL wrgAar
El

st @t (7EgT) - F qw A
FEAT A1ZAT AT | ATIRT AF 7
famr wgr gr  fF 9 919 o1 Tgi
o A A §, T g A ey wig
s 3T WS Y age aw g,
wy wig Rt g wr

Y o Fered : © v ofY, X7 A
¥ 7 Afag | 37 1 g0 *1 TR
e RS icnni 4

DECEMBER 6, 1966 against Ministers

7414
T WY ST A9 #5910

oft oy foma . &% o) 97 Iy
3T 1T FHTI T ¢ &, afwy o

1§g|

Shri Hem Barma (Gauhati): Sir, 1
have sent you a letter written by
Shri Madhu Limaye. In that letter
very serious allegations have been
made against certain Ministers. I
remember that when Shri Lal Bhadur
Shastri was our Prime Minister he
said that whenever allegations are
made against Ministers, the Prime
Minister of India will enquire into
those allegations. I have gone
through the letter very minutely and
I can say that there are allegations
So, I hope you would request the
present Prime Minister of India to
go into those allegations; in the inte-
rest of the Ministers themselves, in
the interests of the Members of
Parliament and in the interest of the
hon. Speaker also, there should be
some sort of clarification. If the
Prime Minister does not do it, Sir,
it is up to you to appoint a Committee
of this House {0 go into those alle-
gations.
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Shri Ranga (Chittoqr): Mr. Speaker.
Sir, I wish to add my word of sup-
port and appreciation to what you
have just now said that Members of
this House should respect each other
and should honour and accept each
others’ bona fides. That should be so.
At the same time, everyone knows
that the position of ministers is spe-
cial and it has been recognised in our
Rules also. That is why they are
given the opportunity of making a
statement, whenever they deem it
with your permission.

There was the Santhanam Commil-
tee Report. So many other things had
happened in order that the Santhanam
Committee had to come into existence.
Then, they made certain recommenda-
tions Pandit Nehru, the then Prime
Minister, had said that whenever any
such complaints come up, he would
try to go into those complaints and
a practice had come into cxistence
thereafter and Shri Lal Bahadur
Shastri had made further advance over
it and, therefore, when some com-
plaints were made, he insisted upon
sending them for the opinion of the
Supreme Court Chief Justice or some-
one in that position. Certain conse-
quences also had followed. One Min-
ister, Shri T. T. Krishnamachari, waxs
obliged to go away because he could
not face that kind of an inquiry even
informally.

Shri Tyagi: No. We went away be-
cause he felt that if an inquiry was
going on, his sticking to the job of
Ministership was not fair and, there-
fore, he resipned.

Shri Ranga: It is not that. He®
wanted the Prime Minister to express
confidence in him and he thought that
if the Prime Minister had complete
confidence in him, there would be no
need for the Prime Minister to send
that charge-sheet for' any opinion
from the Supreme Court Chief Justice
or someone in that position. So, he
stood for one principle and that is the
Prime Minister was enjoying the con-
fidence of this House and the Minister
should enjoy the confidence of the
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Prime Minister and there should end
the whole matter and, therefore, it
would be wrong for the Prime Minis-
ler to have insisted upon obtaining an
opinion.

Shri Tyagi: There is some mis-
understanding. Factually, the San-
thanam Committee Report was con-
sidered and the Cabinet had taken a
decision that whenever there is any
complaint against any Minister the
Prime Minister will himself make en-
quiries and if he is not satisfied, then
the Minister will go. What Shri T.
T. Krishnamachari insisted upon was
that if the Prime Minister had lost
confidence in him, then he should go.
Otherwise, it was for him to enquire
into the conduct of the Ministers.

Shri Ranga: My hon. friend has
facilitated my assessment. If the
Prime Minister had complete confid-
ence, there would be no need of an
inquiry, But the Prime Minister said, “I
cannot very well take up that respon-
sibility and I must have the opinion
from the highest legal authority in this
country before I can say that there is
nothing at all wrong and that there
is no substance in the complaints
made. If there is nothing in that, I
will continue to have the company and
the cooperation of my Minister” It
wag over that they differed. Anyhow,
Shri T. T. Krishnamachari went away.

Now, what has happened is this.
Some paper has been circulated by
Shri Madhu Limaye. 1 need not go
into that because it is addressed to
you. He is only raising certain points
for an inquiry. We need npt go into
that. But certain charges were made
‘by some of our Members here. We
must consider them to have a sense
of responsibility., Whenever they
make any such charges without their
sense of responsibility, and when the
question of privilege arises, we send
them, and we fhave sent them, to the
Privileges Committee and the Privi-
leges Committee has expressed the
opinion, It has expressed its opinion
in unambiguous terms that the Mem-
bers should first send such letters as

were received from that man, Shri
Sahi, to the Speaker first and that they
should not be brought to the notice of
the House, It is open to the House to
o on record either for or against the
propriety of any kind of complaint,
not the substance, of raising it in the
House by any Member. Subject to
that, when some Members have al-
ready raised certain charges against
some of the Ministers here, as you
know, and their names have already
been mentioned, it is only proper for
the Prime Minister to follow the pro-
cedure that was yielded to by Shri
Jawaharlal Nehru and that was deve-
loped by Shri Lal Bahadur Shastri.
It has not been done.

The unfortunate thing is that we
are on the eve of elections. This is
the last day of the session. These
charges are already there in the re-
cords of the House. What would be
the position when we go to the peo-
ple? Would it be in the interest of
these Ministers themselves that these
charges that had been levelled against
them by our Members here on the
floor of the House should not be ir-
vestigated into and an opinion sought
from the highest legal authority in
this country and then made public?
Would it not be in their own interest
to get the charges investigated?

Now why do I say this? Would it
not be in our interest as the Opposi-
tion to let the situation remain as it
is today in a nebulous condition, so
that we would be able to continue to
tear these people into pieces on the
basis of these charges? But I am
looking at it from the point of view
of future interest of democracy also.
It would not be in the interest of de-
mocracy that Ministers should be
charged in this manner and should be
artaigned before the public in any
way—that would apply to either this
side or that side—and in that manner
the prestige of the Ministry, the pres.
tige of the Ministership should. be
brought down to that half-ptnny and
two-penny status. That would deni-
grade democracy; that would pave the
way for dictatorship; and that would
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[Shri Ranga]
destroy the faith of the people in the
Ministers that we should have, Today
these gentlemen happen to be the
Ministers, Tomorrow or the day dfter,
some of us hope to occupy those chairs
and from the Government and put
them in the Opposition. Then what
would be the position of those Min-
isters? You may say—and these
gentlemen also may say—this, “why
do you worry about the future? Why
not we think of today? We are going
to the polls. Let us face each other
and the people are going to decide™.
Ordinarily, people are not expected to
decide these very intricate legal mat-
ters, where moral standards cannot
be so easily discerned, I would appeal
to the Prime Minister in the interest
of Indian democracy to send these
charges to one of the judges of the
Supreme Court or one of the retired
Chief Justices, if they like, as was
done in the case of Pratap Singh
Kairon—it was sent to Chief Justice
Das—and Mr. Malaviyva also. In that
way, they would be co-operating not
only with us but also with our Con-
stitution and our practice of demo-
eracy; otherwise, things will go from
bad to worse.

Two hundred years ago, in England,
therc was a man called Edmund Burke.
He wrote a book called “Present Dis-
content”. There, he deseribed the
same kind of conditions as are prevail-
ing in India today in regard to cor-
ruption, prevailing in the highest pos-
sible circles of Government. Unfor-
tunately we are now where England
was 200 years ago. England has pro-
gressed. Our friends have been say-
ing that they are trying to achieve in
ten years what other countries had
achieved in hundred years. Instead
of going back where England was 200
years ago, let us try to keep pace with
England, if not in material progress,
at least in moral progress. We thought
that we were going to be far in ad-
vance of the Western world because
we were the followers of Mahatma
Gandhi. He held before us such high
stu_ndnrd: of public morality and train.
ed quite a large number of us through
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the organisation known at that time as
the Congress. Unfortunately these
people have become fair to the name
of that Congress, but they have bid-
den good-bye to the traditions, prin-
ciples and standards of the Congress
and now we have gone back to where
England was 200 year ago. I would
like them to co-operate with us in
trying to help the wvountry to harken
back to Gandian standards of public
morality.

Shri 8. M. Banerjee rose—

Mr. Speaker: Mr. Yadav.

Mr. Banerjee has already spokem
This is not a new point that should
be debated.

Shri S. M. Banerjee (Kanpur): To-
day is the last day, Sir....:

Mr. has already

spoken.

Shri S. M., Banerjee: I only want
to say that the Prime Minister should
be called. After all, she is responsi-
ble to this House. But she has mnot
been coming here for the last few
days.

Speaker: He

Mr. Speaker: Mr. Yadav.
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Shri J. B. Eripalani (Amroha): May
T say just one sentence in this com-
nection? I think that it would be in
the interests of the Ministers them-
selves that some inquiry is made. The
elections are coming and the people
must know the correct position.

Shri Harish Chandra Mathur:
(Jalore): Would you kindly permit
me to say a word about it? More
than the Opposition 1 think that it
would certainly be in the interests
of the ruling party or the Congress
people themselves to see that there
is no suspicion attaching to the con-
duct of any Minister. The Miristers
must be above suspicion. 'This is the
basic thing. If democracy is to func-
tion properly then it is absolutely
egsential that the Ministers should
be above suspicion.

My hon. friend Shri Ranga said so
many things with which I am in per-
fect agreement. I am in full agree-
ment with him, and we have been
voicing this all the time. All the
time we have been saying that there
should be an independent authority
which will go into all such allegations
as are made against Ministers. For,
today, as one Member has said, there
is something in the nature of charac-
ter-assassination. There can be
nothing worse than this, Until and
unless all the allegations are cleared,
the position would become extremely
difficult.

1 do not, however, agree with Shri
Ranga when he says that we are two
hundred years behind UK. in this
matter. I would submit that we are
not at all far beind but we are neck
to neck with UK.

On this particular issue, it was only
in October, 1966, that the UK. Gov-
ernment gave special thought to this
matter and they have passed an enact-
ment for the appointment of a Com-
missioner for Parliamentary Investi-
gation or Ombudsman,

As a matter of fact the Govern-
ment is extremely anxious about it.
The Government appointed the Ad-
ministrative Reforms Commission.
The Commission has made recommen-
dations on this particular issue cov-
ering this basic thing. The Commis-
sion devoted its first attention to it.
An Interim Report was submitted,
particularly because it reflects the
anxiety not only of the members on
this side, but also on the other side,
as the Administrative Reforms Com-
mission is not a party affair—we have
got a Member of the Opposition on it.
That reflects the general anxiety, and
the recommendation which we have
made goes little ahead of “what has
been dome by the UK. Parliament
only in the month of October; it goes
two steps ahead.

Therefore, it is wrong to say that
the Government is not anxious about
it. Let us be very clear on that point.

Some hon. Members rose—

o AERE AU §T AR
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Ghri D. C. Sharma (Gurdaspur): I
wani to make one observation, .

Mr. Speaker: No. I have asked
others also to do that. He should fall
in line, The Minister,

Shri D. C. Sharma: After my ob-
servation, he can mak'e it.

Mr. Speaker: He will kindly re-
sume his seat.

The Minister
Swaran Singh):

of Defence (Shri
1 have just received
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a chit from Shri Banerjee in which

he says that some employees of the
Kanpur HAL factory have been re-
trenched, and some others are facing
some difficulty, All that he says is
that I chould leuk inlo it. This mat-
ter is being dealt with by my colleague,
the Minister of Defence Production.
Certainly I myself will also see that
no injustice is done to anybody.

Shri §. M. Banerjee:
have been dismissed,

30 workers

Mr, Speaker: He will look into it.
That is what he wants,

As regards what Shri Ranga said,
1 need not go into it. It has been
answered by Shri Mathur.

Shri 5. M. Banerjee: - We want the
Prime Minister to be here.

Shri Ranga: It has been supported
by Shri Mathur, not answered by him.

Mr. Speaker: In the last portion of
his observations, he said that the Ad-
ministrative Reforms Commission had
dealt with the matter and the pro-
cedure that is to be followed in the
case of Ministers when complaints are
brought forward. I was referring only
to that.

It has been said by Prof. Ranga, that
when these complaints arise, because
it is the joint responsibility, the Prime
Minister has to look into them; he has
quoted what the first Prime Minister,
Pandit Jawaharlal Nehru, had done
in his time.

. Shri Nath Pal (Rajapur): They are
inconsistent, they are not coherent;
there is no uniform policy followed.

Mr. Speaker: It is for the Prime
Minister, now that these allegations
have been mgde, whether she wants
to say anything.
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Mr. Speaker: That is for the Prime
Minister,

The second thing is that these
chardes have beep levelled on the
floor of the House. It was urged that
I should appuint a Commilitce to go
into them. 1 had said that these
proofs, if there are any further—of
course, some have been laid on the
Table—and any evidence that was
intended to be brought, they might
be sent to me so that I may look into
them and then find out and give my
opinion as to whether really it ree
quires the constitution of a committee.

Shri S. M. Banerjee: In the evident
case of Shri Patil, you want further
proof?
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Shri J, B. Eripalani: Some time-
limit should be put to your investi-
gation.

Mr. Speaker: Investigation?

Shri Nath Pal: Now, you have
brought us to this point. You just
now said that some documents have
reached you, documents which were
made use of or referred to in the
House. If I followed your reply to
Shri Limaye's interruption, you said
that with regard to those dntuments
that you are not satisfied, and would
like to have further eviderfce.

Mr. Speaker: 1 had asked for any
turther evidence.
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Shri Nath Pal: When you said that
you are not satisfied, I do not kmow
whether you were referring to all the
documents or to some of them. I am
not saying that the documents should
be accepted. Once we make a plea to
you, we must abide by your decision.
That is implicit,

But let me conclude on this. We
are all dispersing. We do not know
what will be happening. But we go
with this gnawing anxiety that on
this major malady which is eroding
the very foundations of our public
life, we are not doing the proper
thing by ourselves, by Parliament and
bY the country. I do not want to
hold you to my views. But this is
what we feel.

Shri Mathur had said that the
Interim Report of the Administra=-
tive Reforms Commission had dealt
with this matter., I had the privilege
to be a Member of a Committee
which has made a Final Report in
this regard. That was the Santhanam
Committee. Now, what did Govern-
ment do in regard to that? The pre-
vious Home Minister said that he
would accept 90 per cent of the recom-
mendations of that Committee. May
I say that he could have rejected 97
per cent of our recommendations but
ought to have accepted this single
recommendation. It is just like what
is being done in regard to our import
policy—you know 1 do not take the
time of the House unnecessaily; you
know how careful I am about that
matter, and that I do not
intervene unless absolutely necessary,
but I have to make this point because
there is & small worry which hurts me
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and causes distress to me, We say
that we are independent in the produe.
tion of a particular commodity because
we produce 98 per cent of the com-
ponents and import only 2 per cent.
But that 2 per cent may hold up all
the production, It is the same thing
with regard to these recommendations,
with regard to the recommendation
of the Santhanam Committee con-
cerning the conduct of Ministers. The
civil servants are not our major con-
cern, It is what we as leaders do that
is all important because we should
behave as models.

In this respect, the procedure that
the Government of India has laid
down with regard to action on al-
legations has changed from Minister to
Minister, It is said—you as a brilliant
student of law know—that in England
equity used to change according to
the length of the shoe of the Lord
Chancellor. Something like that hap-
pens here: one procedure with regard
to the Mundhra case, another concern-
ing Shri Malaviya and a third in the
case of Shri T. T. Krishnamachark
‘What we are anxious to know is whe=
ther when charges are made agains¥
me or against a Minister, a uniform
policy will be laid down and followed
and will be guarantced. To this there
should be a reply forthcoming. ¥
very much like the objectivity, cand-
our and honesty of my hon. friend,
Shri Mathur, but as you know, Shri
Mathur is little better than us in his
authority. He remains a back-bencher
of the House.

The Deputy Minister in the Ministry
of Finance (Shri L. N. Mishra): No, .
no; front bencher,

Shri Nath Pai: All right

Let this be the greatest achieve-
ment of this Parliament that we did
something concrete, uniform and posi-
tive in this respect. I know you can-
not compel them to do anything. It
is not witchhunting that we are after,
I do not believe in character assassi-
natlon. But what has been suggested,
that you may be pleased to appoint a
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committee which will look intg these
things, is an eminently reasonable
proposal which should find your ae-
ceptance,

Mr. Speaker: I had said the other
day that if some proof in any indivi-
dual case is brought before me, I
could look into it. 1 asked any Mem-
bers who were in the possession of
proof, apart from those that have al-
ready been produced and were on the
file, to place them before me. This
was what I said.

As regards the other point that the
Government is not behaving in the
manner it ought to. The only re-
medy Members have got is to censure
a particular Minister or remove the
Government itse!f. There is nothing
that I can do.

Shri Tyagl: Along with that, it
might also go into the record that
the Ministers have contradicted the
charges and repudiated them,

Shri 8. M. Banerjee: I only want
to say this. As far as we are con-
cerned, your decision is final, But I
only say this that if the Prime Minis-
ter does not make a statement, men
like Shri Patil will go and make
sweeping remarks outside.

13 hrs.

POST-GRADUATE INSTITUTE OF

MEDICAL EDUCATION AND RE-

BEARCH, CHANDIGARH, BILL—
Contd
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Bhri Vasudevan Nalr (Ambala-
puzha): We Te only sitting up to
6 p.m. Naturflly, the Patents Bill
will not be reached., This is what

. the Government wanted, and it will

happen.
Mr, Speaker: What can 1 do now?

Post-Graduate AGRAHAYANA 14, 1888 (SAKA)

Institute of
Medicd! Education oS

etc. etc. Bill
Shri Vasadevan Nair: They have

played their game quite well

bo oot wredtaY ;& “Pafesn frmr
W FAAHA FNARITC G0q WY
" fagas W WA T § | W
WY X W dra F enfia e w4,
arrT ga fag #7051 arr ot @,
f formrd wicaer w1t 7g Ho9™ 99t § )
IEH wEw wfw dwe wo fadw
AT F 7 wEqE F a9 fqmm oW
At fordr sarw fwar 1 & s Pefes
wrfeerg} Y oy g=rare 3 1 iR
T FCF, giiew qATH w0 W A9
fafrear wvaedt Ifgma & =@ @waT
F) AT AjE WL § 1 ag T A qT-
FITH 3G ¥@ & TEE H 99T
a1 W AR TH ST R UK g
Tt aeqr 9wy Fon A W
ST F1 @FGT WL AW F AR @A
1 gaer fear o @ &, §O W=
s st @y o W § ) A wiaes
% #r€ wF Ag & fF o @eqd av
TR F FEYTH A AT T FT W
W ¥ gy § G9% g F, @ ww
oI g & geerfaa § dd
T &, ag g1 @A , aY G av gadr
gfic & g7 ®r§ w10 7l W aqr
% waw g 5 gy, (e wfa st
fagra WY g &Fm |

fore wgqr7 9T g deqr @S AT
wr &, o1 fow 93w & o @ .
WY, o9 % 98 g G ' G
qr, 9 WA gfn WRe gen
¢, fowws w&w www £, qomw
w2w g § W Sy o wew
o9AT T @A @ 1 afg ¢ e w6y
oy gr, & ¥@ W a@ ¥ wg, 4
qeqw WERET, W9 W g 99 g
ax 3 § aar vy Swrr o AL wfres
T o 9 W gt ¥ § R v e
%! fafirer deqr ar Heam 99wl



